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Centrai Administrative Tribuna

Principal Bench

O.A. No. 1136 of 2001

New Delhi , dated this the 4ih May, 2001

HON'BLE MR. S.R. AD ICE, VICE CHAIRMAN (A)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

D. Mazumdar,
S/o late Shri J.R, Mazumdar,
R/o Sector 1 , Quarter No. 705,
R . K. Puram,
New Delhi-110022. .. Appl icant

(oy Aovocaie; Shri S.K. Gupta proxy
counsel for Shri B.S. Gupta)

Versus

Union of India through
the Secretary,
Ministry of Petroleum & Natural Gas,
Shastri Bhawan,
New Dethi-110001. .. Respondent

ORDER (Oral )

S.R, ADIGE. VC (A>

AppI leant seeks a direction to conclude the

Departmental Enquiry init iated against him by

Memorandum dated 16.1.94 (Annexure A-2) and to revoke

the suspension. He also seeks revision of pay w.e.f.

1 . 1 .Sb as per rif tn ray Comm i ss i on's recommendat i ons

ana for increase in the D.A. as admissible from time

to time together with interest @ 16% p.a. on arrears

of subsistence al lowance.

2. We have heard appl icant's counsel Shri

Gupta who states that the Enquiry Officer submitted

nis report on 24.4.95 exonerat ing appl icant of both

charges level led against him but the Discipl inary

Muthority has not yet passed any orders upon E.O's

repor t.



i na

as

' i" these submissions are correci the

position cannot be stated to be satisfactory and the

Discipl inary Authority ,s directed to take a fi

decision on the aforesaid c.O's report

expediiiousiy as poss.bSe and preferably within two

months from the date of receipt of a copy of this

order.

^ l ight of the decision of the

Discipl inary Authority so taken, Respondents should

taKe appropriate action upon appl icant's other claims

i  i sted above.

5. If after exhaust ing statutory remedies

avai lable to him any grievance sii i 1 survives it wi l l

be open to appl icant to agitate the same through

appropriate original proceedings in accordance with

i aw, i f so adv i sed.

6- The O.A. stands disposed of at the

prel iminary state itself. No costs.

7. Lei a copy of the O.A. be annexed along
witn this order.

( Dr . A . Vedava Mi) ■ ^
Member fj) ^bigej

vice Cna i rman (A.)

kar{h i k


